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Ill THE CEHTF'AL Ar,Mil113TRA TIVE TR IE,TJlJAL, J A I PUP BEUCH 

JAIPUR 

Date of decision: 10.02.2004 

r " N ~~::~::;----:; _1~ 0:•. ~ -· -· ~IJ(_I_, 

DineE:h Chatut·vedi 2/o:• late Shri Pam G·:·pal Slnrm3, :u~ed 

about ~3 years r/r:.· village Pun:~na, Post Punana, Distt. 

Jaipur. 

•• Applicant 

VERSUS 

1. Union of India through the Secretary to the Govt. 

of India, Department cf Poste, Dat Bhawan, Sansad 

Marg, New Delhi. 

2. Chief General, Rajasthan C i r.:: 1 e, 

Jaipur. 

3. Superintendent of Post Offices, Jaipur (MFL) Dn. 

Jaipur. 

•• Respondents 

Mr. P.N.Jatti, counsel for the applicant 

Mr. N.C.Goyal, counsel for respondents 

CORAM: 

HON'BLE MP. BHAPAT BHUSHAM, MEMBEP (JUDICIAL) 

0 P D E P. (OR.Z\L) 

The applicant, Shri Dinesh Chaturvedi, seeks 

emplc.yment .:.n C•Jmpassic.nate gr.:.unds. Late Shri Pam G.::-.pal 

Sharma, father of the applicant had been working ae Extra 

Departmental Branch Post Master and subsequently as Gramin 

D.al: s~va}:, Village Punana, died in harnees r:-.n 31.1-:::.-:::oo~ 

leaving behind his widow one unmarried son, one unmarried 

daughter and another married eon with his family. He 

th3t the family had very meagre income to support 
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which was hardly sufficient to make their both ends meet. 

However, vide Ann.Al, the application was rejected and the 

Commit tee appointed for the purpose \-lh i le disposing the 

application held as under:-

"1. The Ex GDS expired on 31.12.2002. 

2. As per synopsis the Ex GDS had left wife, one 

married son and one unmarried son and one 

unmarried daughter. 

3. The family had received terminal benefits to 

tune of Rs. 45000/-

4. In assets, the family has own house to live 

in. 

5. The family has landed property 0.3~ Hector and 

( . ._ 
is deriving income there fr.:.m about Rs. 8000. 

P.A. 

6. The elder son of deceased is married and 

reported living separately but he has not applied 

for the appointment." 

Hence, feeling aggrieved, he has filed this 

application. 

2. In the reply, filed on behalf of the respondents, 

it has been contended that the application of the 

applicant has been forwarded to the Chief Postmaster 

General, Rajasthan Circle, Jaipur for consideration of the 

case under relaxation of recruitment rules on 

compassionate grounds, but the Committee after considering 

the various office memorandums issued in this behalf came 

to the conclusion th.3t the der:eaeed employee had left 

behind his wife, two sons and one unmarried daughter and 

the elder son was married and earning his livelihood and 

thus, \vas to bear the liability of the family. It has 
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further been contended that the family L re·~eived the 

terminal benefits tc. the tune .:.f P e. 48, 000 I- .:md the 

family hae also its own houee tc live in and 0.34 Hectare 

of landed property from which it is deriving annual income 

of Re. 8000/-. Hence, the Committee came to the conclusion 

that the financial condition did not appear to be indigent 

which requires immediate relief. 

3. However, in the rejoinder filed by the applicant1 

he has exrlained the fact that from the so called annual 

income of Rs. 8000/- accruing to the family from the 

members of the family and if calculated in that sense, the 

share c.f less than F.s. 100/- per m.:.nth ·~t:.me~ for ea·::h 

member and the said am·:·unt, a.~.~.:,rding t·:. him, is su.::h a 

meagre that they cannot mate their both ends meet. 

4. I have considered the rival contentions and have 

perused the record. 

r= 
Jo It is, of course, true that the object of 

grantinJ compassionate aprointment is to enable the family 

to tide over the sudden crisis and to relieve the family 

cf the deceasgd from the financial dietress and to help it 
·fbo 

to get t:·ver the emergen.::y and the .a,pe~·: C.-::,urtLhas time and 

again .:,bserved that the High C.:·urts ancl Aclmi n i e trat i ve 

Tribunals cannot give direction for appointment of a 

person on compassionate grounds but can merely direct 

consideratio:.n t:•f the .::laim for su·::h app.:.intment an.:J that 

tc.·:. t:·nly if the va.::an·~Y ie available for the purp·:·sa. 

' r:eep in;J these gu i deli ee and C·bserva t i .:.ne in mind, in my 

opinic.n, main tal:en by the reep·::ondents into 
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consideration while reje~ting the claim is 1 that the family 

hae landed property fr.:·m which it ie derivin9 in·::::ome of 

Ps. fl,(l(l(l /-
boA' 

per annum, g.Rd this f,:~ct has been .:~dequa tel y 

explained by the appli·::::ant in his rej.:.inder that such 
(ftlfL) 

income comee to Rs. 100 p.m. per member. This being sc, it 
L---

wc.ulcl be arpre·::::iable if the respr:.ndente rase a reae.:.ned 

and speakin9 .:-,rder while disp.:.sing .:.f the •::::•:-•mpassi·:onate 

app0intment application of the :~rrlicant taking into 

c.:.nsideration all the Offi,::::e Mem.:•randume iseued t.y the 

Government from October, 1998 onwards. 

6. With these .:·bservations, the OA stands disp.:.sed 

of. 

BHUSHAN) 

Member (Judl.) 

- ----------,-,------~ 


